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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BONCH X

Registration 0,ANo, B55 of 1937 | X
O.Pelupta & 5 othaers sese +ﬁpp11canta
! Vs,
Union of India & Others.eee Respondents

Hon'ble Mr,Justice U,C,Srivastava,V.C,

Hon'ble Mra R.8, Gorthi, Memberp (l 1

(By Hon,Mr.Justice UsCa.Srivastava, V,.C,)
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The applicants were engaged as Casual Labour prior to
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Auqust,1978 and worked against verious sanctions and were dischargaﬁi

on the expiry of the sanction , The applicants have approached the

Tribunal agsinst their Bxplnitatiun by the Railway Administration

®
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who has taken work from them and have thrown out them untaramnﬁﬁuaii;7
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praying that the result of screening held on 12,6,65 may be daclarnd,%

in which they were screenad.for engegement against reguler posts,

and respondent No,2 may also be directed to implement the R:ilwayfkw

.

Board's order regarding re-engagment of casual labour engaged

prior to August,1978 and engage the spplicante in preference over

- ‘their juniors, According tec the applicants after the eanquiry of

the Earlier sanctions they were entitled to get re-engagment
against new sanctions, A&s per policy decision of the Railway
Board, the applicants were called through notice Board teo appezr
before the screening committed on 12,6.,85 for regular appointment.
The applicants did appear before the screening committee, but the
result of this screening has not been daclar?d, and even the
instructions contained in letter No.220-E/190-=XIV(EIV) dated
24,6,86 regarding pre-August,1978 casual labour was also not

given effective,

24 The respondents have opposed the application and have
stated that normally these casual labours who are dis-engagaed for

want of sanction could not further be kept in employment or

re_engagemﬂnt untill thuy fulfil thE EntirE Gﬂnditiﬂna. ,ﬁ

S€reening committee waps constituted for the nnnsideratinn of
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Tribunal for tha s=id purpose., In the meantime certain schemes
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casual la-ours of Engineerinc Dopartment as casual labours/substitute:
in other Departments i.,e, in Mechenical Department as there wac.8

ban on the appointment of casual labours .during this period, It has

bsen stated that dus to surrender of posts in the said Beparctient '
whure these casual labours were likely to be re-engaged, could ﬁut |
be engaged even after appearing before the screening committee and

the further sitting of the screening committee were dropsd, A usual

plea that the applicants.leftithe jub at his own accord and did not

turn up for re-engagement has also been taken in this case, B8ut

this plea is to be rejected because the applicants Qara running for .
a job and it cannot be accepted that they left the job themselves

and were running here and there and even knbnking the door of this
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are framed and the appliCants survives for severzl years and there

appears te be no reason why they should not have been given appointment

as casual labour, Accordingly the respondents are directed to .

prepare a regdster and in the register include the names of the

applicants in accerdance with thdir seniority and give preference

and priority to them in the matter of appointment as casual lebour.
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Let it be done within a period of 3 months from the date of
communicsation of this order, Howsver, it is also being made clear
from the decision of Supreme Court in Indrepal Yadava's casa; in which
scheme which has been framed by the Railway Administration the

~and
applicants have got a better claim/they shall not be denied their

~claim and rightsand this mattar'-hllalau be decided by the Bailuway

Administration within a period of 3 months as stated above, No

order as tocosts, - . [f
Nsmhar(ﬂfgﬁizr

17th January,1992,Al11d,

Vice~Chairman,

(sph)



